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06.0DER DATED 7_12_21. 

Applicant is the sOn of late MUkUfl(la 

Nayak,WhO was working as Mail Peon in the 

office of the superint1deflt of 	post Offices 

na,1adhyaPradeShs1a5 filed the preseot 

original. Application for a direction to the 

.eSPOfldent NO.2 to consider his grievance 

relating to compassiOC1te app0ifltEflet and also 

in this Original APPlication he has challenged 

the oer dated 4.9.2000 under 	neure-10. 

rhe order of rejectiOn clearly envisages 

that the case of applicant for compassionate 

apOifltrflt kiaS not considered in vi€ 	f +:F- F 

fact that they have received the retil. 

3enefits of his late father and hence the 

be oonsider 
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for compassionate appointment in A& of his 

financial positiOn after receipt of the retiral 

Denefits.Shri Jefla, Learned ASC for the Respondent 

has suorflitte5 that this 3ench has no jurisdiction 

since by the time of the death of late father of 

applicant, he was working there at MadhyapradeSh. 

HOWeVer,dU ring the course of hearing shri p.i. 

patnaik,learfled Counsel for the applicant 

submitted that he wants to tile a detailed 

representation for consideration of his case 

by the authorities afresh in accordance with law. 

Mr.Jefla,1€amed counsel for the Resndents has 

O objection if such a direction is issued 

di recting the ResOfldefltS for consideration of 

his case afresh in accordance with law. 

Heard learned counsel for parties.In 

vi 	of the specific submissions made by L1 earned 

CoUsel for both sides, at this stage without 

expressing any opinion on the merits of this 

case, the applicant is permitted to make a 

representation highlighting all, his grievances 

Iwithin a period of two W eeks from today and in 

case such a representation is filed, Respondents 

are directed to consider the said representation 

of the Applicant and disse of the same in 

accordance with law within a period of three 

months thereafter oy a reasoned and speaking ordel 

and comnLlnicate the same to the applicant. How ever, 

in view of the settled principles of Law it is 

made clear that while consid-ering the repres1-

tations of the 3pliCdflt for compassionate 

appOifltmeflt, thesp0ndeflts should- not take 

into consideration the reti ral en€f-jts of late 
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father of applicant whici 	were received by 

the family of the deceased after his death)  

since those benefits were given to the family 

for the services rendered by the deceased 

em-ioee and as such those are not to je counted 

tias the consideration of the indigent ccnditio 

) 	 of the family for providing compassionate 

appointment. 

with the aooVe oservations and 

directions, the Original ApplicdtiOn is disposed 

(T) \J\ 	of. No Costs. 
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